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Principal District Court 

Ariyalur. 

Dated: 02.11.2016 

 

CIRCULAR 

 

Sub: Cases – Criminal Cases – Streamlining the 

functions of Subordinate Judiciary – With regard to 

PRC cases - Instructions – issued – Reg. 

 

Ref: 1. Circular of the Hon’ble High Court, Madras in 

ROC.No.2333/1992/C3, dated 23.03.1992 and 

ROC.No.3757A/2006/B5/STAT, dated 

26.07.2006 and ROC.No.7/2008/Con.B1/F1, 

P.Dis. 63/2008, dated 26.05.2008. 

2. Committal order of the Judicial Magistrate 

Court, Jayankondam in PRC No.xx /2016. 

3. This Court S.C.No.xx/2016. 

 

***** 

Instances have been brought to the notice of the undersigned that the 

Subordinate Judicial Officers are not adhering to the procedure issued by the Hon’ble 

High court, Madras with regard to the committal of PRC Cases and also not posting 

adequate number of cases in the list meant for their day to day work, resulting in the 

alarming pendency of PRC cases in each and every court. Hence, the following 

instructions are issued.  

1. The Judicial Officers shall be punctual in attending the court from 10.30 a.m. 

to 1.15 p.m. and from to 2.00 p.m to 05.30 p.m. as per High Court’s circular in 

ROC.No. 2333/92/C3, dated 23.03.1992. 

2. All calling work and petty cases shall be taken up only in the pre-lunch 

session and trial in criminal cases in the post-lunch session. 

3. The calling work on any day shall not exceed normally 45 minutes. At the 

maximum it shall be only for an hour. 

4. As per circular of the Hon’ble High Court, Madras in 

ROC.No.7/2008/Con.B1/F1, P.Dis.63/2008, dated 26.05.2008, In the post-charge-

sheet-stage cases, the Judicial Magistrates shall furnish copies of documents to the  
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accused, under section 207 of the Criminal Procedure Code, within 15 days from the 

date of filing of final report and shall commit the case within 7 days thereafter, if it is 

a case triable by the court of Sessions. 

5. The Judicial Magistrates shall insist the police to execute the Non-bailable 

Warrants at the earliest point of time and if the same are not executed for about 2 

years, they shall split up the case. 

6. Further, whenever a case is committed by the Judicial Magistrate to the court 

of sessions by way of committal order, that such committal order is not made known 

to the concerned accused person. Hence all the Judicial Magistrates in this District are 

hereby directed that whenever a committal order is passed, they are required to obtain 

an acknowledgement for hearing date and court from the accused person by way of an 

endorsement in the committal order. 

7. When the accused person is in custody, the warrant issued by the Magistrate 

U/s 167 Cr.P.C, shall be retained along with a case bundle and a fresh warrant of 

remand U/s.209 Cr.P.C shall be issued, in which a specific endorsement of the 

production of the accused before the Principal District Judge, Ariyalur shall be made 

by the concerned Magistrate without fail. 

8. The above instructions should be followed scrupulously without any 

deviation. 

9. The receipt of the circular should be acknowledged at once.   

/Sd./-A.K.A.Rahmaan/ 

Principal District Judge, 

Ariyalur. 

To 

1. The Judicial Magistrate No.I, Ariyalur. 

2. The Judicial Magistrate No.II, Ariyalur. 

3. The Judicial Magistrate, Jayankondam. 

Copy to: 

The Chief Judicial Magistrate, Ariyalur  

(for follow up and necessary action) 


